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(hereinafter referred to as “Act”).

2. The notice relates to a proposed combination, by which AICA Japan proposes to
acquire, through its wholly owned subsidiary, AICA India, the Laminates Division
(i.e. Sunmica Division) of the Bombay Burmah Trading Corporation Limited
(hereinafter referred to as “BBTCL”).

3. The notice was filed by the Acquirer(s) pursuant to entering into a Business Transfer
Agreement (hereinafter referred to as “Agreement”), dated 10" August, 2011, by and
amongst the Acquirer(s) and BBTCL. As per the details provided in the notice under
sub-section (2) of Section 6 of the Act, the proposed combination relates to the
acquisition by the Acquirer(s) of the Laminates Division (i.e. Sunmica Division) of
BBTCL, as a going concern, on a slump sale basis.

4. In terms of Regulation 14 of the Competition Commission of India (Procedure in
regard to the transaction of business relating to combinations) Regulations, 2011
(hereinafter referred to as “Combination Regulations™), the Acquirer(s) were asked
on 14™ September, 2011 to furnish the required information and reassess the
requirement of filling up the Part 11 of Form I by 21* September, 2011, as the
surfacing/decorative laminates manufactured by AICA Japan and those manufactured
by BBTCL appeared to be similar products. The Acquirer(s) requested the
Commission to grant an extension of two days in filing the reply which was
accordingly accepted. The Acquirer(s) furnished the required
information/document(s) along with the duly filled Part II of Form I on 22™
September, 2011.

5. AICA Japan, a company incorporated in Japan, is engaged in the manufacture of
materials, design and technology in a range of business fields including (i) chemical
products such as synthetic resin adhesives, jolypate interior and »extﬁ‘.rigr finishing
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